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ILO approach to Government to adopt
flexibl, attitude towards workers participa-
ting strikes

1490. SHRIMATI SUSEELA GOPA-
LAN: Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) is it a fact that Imernational La-
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bour Organisation has reminded Govern-
ment that an inflexible attitude towards
workers who take part in strike, and in
particular, large scale dismissals after
strikes, invokes a serious threat to the
freedom of association of workers—such
an attitude would also impair the deve-
lopment of harmonious indus‘rial relations;
and

(b) if so, the reaction of Government

therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DIHARMAVIR):
(a) Yes, Sir.

(b) The Government of India are
firmly of the view that no unduly harsh
action was taken and that whatever ac-
tion was taken was not directed aga-
inst normal trade union activities but
was in the national interest keeping in

view the good of the community at
large.
Embezzlement of Coal
1491, SHRI KAMLA MISHRA MA-

DHUKAR: Will the Minister of ENERGY
to pleased to state:

(a) whether some oflicers of the Wes-
tern Coalfields Limited have been sus-
pended in connection with the embazzle-
ment of about 125.000 tonnes of coal
valued at Rs. 2.50 crores from the Bish-
rampur Bhatagaon Collieries:

(b) if so, “he details;

(¢) whether any FIR has been lodged
against them:; and

(d) if not, the reasons?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) to (d). A complaint
about stock shortage of coal in Bishram-
pur Area of Western Coalfields Ltd.
was received. After holding a prelimi-
nary enquiry in the matter, seven ofhcers
have been placed under <uspension. The





